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RAJASTHAN HIGH COURT, JODHIUIX

ORDER

No. CONF/HCH/COMMITTEES/2015/21

Date : 01.09.2015

The existing Committees require rationalisaiion for expaditions disposal of

administrative work in the High Court. Further, some Comrcittess have become

redundant. In supersession of all earlier orders issued! in this regacd, the reconstitution

of the Committees 1s made as follows :-

2

respect of the matters emumerated in sub-rule (a) and

Chief Justice

(b) of Rule 17 of the Rajasthan High Court Rules,
1952 and other matters to be decided by the Honble

[s.[  PURPOSE FOR WHICH CONSTITUTED | CHATRMAN & MEMBERS OF THE
No | ¢ ONSTITUTEIY RE-CONSTITUTED
CONMMITTEES
1 | ADMINISTRATIVE COMMITYEL :

To act for the Court in its administrative business in|Hon'ble the Asting Chief Justice
Hun'ble Mr. justice Ajay Rastogi

Hi o'ble Mr. Jastice Govind Mathur
Hun'ble Mr, Justice £3)4. Vyas -
Hexble Dr. Justic: Vineet Kothari

HIGHER DICIARY COMMITTEE ;.

To consider the follow:ng matters relatng o District

Courts and District Judges and Additional District
Judges:- :

(i}  Making recommendation for promotion of
Judicial Officers to Higher Grade scale by
selection. '

{i1)  promction of Senior Civil Judges as ADJ (FTY
ADJ

(i) Representations  from  Judicial,  Officers
regarding service problems.

(1v) Confirmation, dzclaration of corapleron of
probation,  exiension of orobetion  and

recommendation for discherge of Judicial
Officers on probation.

(v}  Questions relating to seniority.
(vi) Investture of povsers,

(vil) General supervision and control.
(vill) Camp sittings.

(ix) Review of remaks, if any, mede by Porifolio
Judgzes in inspection Noteg.

(x) Establishment of new Courts.

(x3) To consider the cases of Judizial Officers in
District  Judge cadre for

corapelsorily )
retiverent.

(xii) To evolve approprigte methods withon the
existing system to fill up wne vacancies for
appointments  of District Judges expedidousty
and to look into the matter and sopues: teps
including the centralised recraitraent syatem.

(xiit) Such other matters as the Chef Justics may
place tefore the Committes.

L&\ N
Q:y\"‘\q,p

Fienble Mr. Justice Ajay Rastogi
Flomble Mr, Justice Govind Mathur
Her ble Mr. Justice GUR. Was

Elew bl Mr. Justics hMohsmmad Rafig
Fie o ble Miss Tustice Bela M. Trivedi

b .
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\To‘ consider the following matters relating to Senior Zivil|Hon'ble Mr. Justics Govind Mathur

Judge and Chief Judicial Megistrate/ Addl. Chief Judicial|Hon'bie Mr. Justice Mohammad Rafiq
Magjstrate and ~ Civil Judge and ludicial Magistrate First! Hon'bie Mr. Justics Mehesh Chandra Sharma
Class and their Courts - \Hon‘l:-'ez Mr. Justics Sangeet Raj Lodha

EHon'\f & Mr, Justice Fisshant Kumar Agarwal
(i)  Making recommendation for promation of Judicial |

Officers to Higher Grads scale by selection. 1

(i) Temporary promotion of Officer as Senior Civil

Judges.

(i) Representations from Judicial Officers egarding
service protiems.

(iv) Confirmaticn, declaration of completion of probatica,
extension of probation and tecormendation for

_ discharge of Judicial Officers on probation.

(v)  Questions telating to seniority.

(vi) Investiture of powers.

(vii) General supervision and control.

(viil) Camp sittings.

{ix) Appointment of Special Magistrates

(x) Review of remarks, if any, made by Portfolin fudges in
inspectton Notes.

(xi) Establishinent of new Courts.

(xil) To consider the cases of Judicial Officers in Senior
Civil-Judge cadre for compulsorily retirement.

(xii) To consider suitability and to recommend the names of| -

officers for promotion to the cadre of Senmior Civit

Judge pursuant to Rule 29 of RIS Rules, 2010.

{xiv) Such other imatters as the Chief Justice 1nay place ) . j

-

before the Commiittee.

e e e e et e

4 |(2) BUILDING COMMITTEE FOR RAJASTHAN
HIGH COURT, JODHPUR

e e+ e e et o e = . e

i

o To consider the matters relating to constructions | Hon'ble Mr. Justice Govind Mathwr \
in general in the High Cour: premises and|Hon'ble Mr. Justice Tengeet Raj Lodha
maintenance of the rasidential bungalows of the | Hon'dle Kimari Justice Ninmaljit Kaur
Hon'ble  Judges, Garden, beawification,;Hon'>le Mr Justice 2. .Lohra

allotment of canteens, cycle stand, parking,|Hon'ls Mr Justice Vijay Bispno

pboto-stat shops and all other connected and|Hon'i= Mt Justice Asun Bhansali
incidental matters.

To consider the matter regarding coastructior. of|
new High Court Building at Jhalamand and to
oversee the expeditious completion of rew High| -

Court building at Jhalamand, Jodhpw and the

matter inc.dental therzto. |

(b) BUILDING COMMITTEE FOR RAJASTHAN ForJsipur:
HIGH COURTY, JAIPUR: . E
|
To consider the matters telating to constructiens in|Hon'ble My Justice Ay Rastogi
general in the High Cowt premises and maintenance of Hon'ble Mr Justice Mohammad Ratig

the residential ubungalows of the Hou'ble Tudges,:Hon'bis viiss Justize Zela M. Trivedi
Garden, beautification, allotment of canteens, cycle.

stam_i, parking, photo-stat shops and all other conuected\
| jand incidental matters. '\

et e e _

51To look into all the aspects relating w0 Court bu.nqumww““

: pe : < |Hon'ble M. Tustice Ciovind Mathur
and residences of Judicial Officers in the subordinete! Hon'ble My, Justics (1L, Vyas '
courts. l

R
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6 The Rules L,ommlttee un:la .mctmn 1:’3(’1] ui 1h: Hon bl vh Jush(::, (J [( Vyas
Code of Civil Procedme, 1908, Hon'hle: Mr. Justics W N. Bhandari
| Hou'td: Mr. Justics Aron Bhansali
Advos re General
i 1 le
T.: N th}I:mlttz N (}] 25 rilsf; jgzzt;r;ﬁgiszlq;ﬂ ;0](1;;( "\ Chairms ian, Bar Council of Rajasthan
anou RN | Presicden, Rajasthan High Court Advocates'
CrP.C. for providing protective umbrella o the Associstion, Jodhpus
sepsitive material of top secret nature and to restrict o L k R .
. . L , : | Presiclent, Rajasthan High Court Bax
publication of such material in the garb of conrr|” """ Tainur
oceedings Asmca.;;n:gn, arpur o
P e The Divtriet & Sessions Judge, Metropolitan
City, Jedhpur
Entrusted to consider the amendments in Mediation Mr. Sagar Mal Mehta. Senior Advocate, Jaipur
Rules or suggest New Rudes. Mr. Meest Bora, Sen or Advocate, Jodhpur,

VI S

To consider the matter reparding |AT JODHPUR:
recovery and fixation of remt of |Honbe Mr Justice Govind Mathur
Advocate Chambers. Hon'b.e D Justice Vinzer Kothari

: Presid=ii. Rajasthan H:gh Court Advocates'
To consider all the questions relating to | Assoc giion, Jodhpar

allotment of Advocates Chambers and |Presidzut. Rajasthan Figh Court Lawyers'
to consider the: representations relating | Associarion, Jodhpur

to allotment of space, chambers tc the | Additiona) Chief Engiieer, PW.D,
members of Bar Association '

AT JALPUR;
' Hon'ble Mr. Justice Ajay Rastegl
*J—Ion’ble Iur. Justice M 4. Bhandari
Presider t, Rajasthait High Court Bar Association,
| Jaipur
| Additidnal Chief Enginzer, P.W.D.

| — ——
STEERING COMMITTEE :
As per the national Policy and Action plan for {Hon'ble Mr Justice Go vind Mathur
Implementation and Copmunication Technology | Hon'ble Mr. Justice Moahammad Rafig
in the Indian Judiciary prepared by the E- .icn'b]e M. Justice V3. Siradhana
Committee, Supreme Court of Indiz for |Hon'ble br. Justice Arun Bhansali
irplementatior, of the action plan. .Hon'ble Mr. Justice Arnpinder Singh Grewal

9 | ARREARS COMMITTEE : T

To prepare an action plan to liquadate the backleg of | Hon'ble Mr. Justice Ajev Rastogi
arrears and more particularly cases which are | Hon'bie Iir. Justice Covind Mathur
pending for more than five years and also Hon'ble Mr. Justice G-10. Vyas .
To consider aud suggest making of scientific and |

rational analysis as regards accumulation of atrears

and devise a road-map for High Court and

jurisdictional subordinate courts to arrest arrears of

cases taking into account average institition,

pendency and disposal cf cases and tw =psure |

speedy trial within a reasonable period of tn’n" !

10 (A) Governing Council of the Judicial ,ACchf:Iily‘ ]—Ion'ble the Acting Ll;u if Justice, Patron-in-Chief

’llon ble Mr. Justice Ajay Rastogi

vHon‘bla Mlr. Justice Govind Mathur, Chairman
'Hon'ble Mr. Justice Sangeet Ray Lodha
(Registezr General, Rajasthan High Court

Director Rajasthan State Judicial Academy,
Todhpur

(BY Woriang Committee for Judicial Acadewny

Hon'blz M Justice Govind Mathur, Chairmar,
__|Hom'biz Mr. Justice Prajap Krishna Lohra
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(a) For suggcstmg amendments in the Iui_]duﬂlﬂn
Judicial Service Rules, 2010.

To suggest ameadments in the Rules  of High Court
of Judicature for Rajasthan, 1952,

To examine and consider the amendments wn the
Rajasthan High Court Statt Service Rules, 2002.

To examine and suggest amendment in Rejasthan

Subordinate Cowts Ministerial Establishment Rules,’
1986.

(b) To consider amendments in General Rules (C.ivil),'
1986 and Generat Rules (Criminal), 1980.

e

RHC JODHPUR

Hon'ble Mr. Justice Ajsy Rastogi
Hon'ble Dir. Justice Vin et Kothan
Hon'ble Mr. Justice Sar geet Raj Lodha
Hon'ble Wiy, Justice M 4. Bhandari

Houn'ble Mr Justice K.5. Ahluwalia

1Hcm'ble Wir. Justice Alok Sharma
Hon'ble Mr Justice Maendra Maheshwari

Hon'ble Nvir. Justice Pricash Gupta

e i =

Purchase Committee :

For purchases above Rs. 3,00,000/- and upto R
50,00,000/-.

(Constituted vide order No.3 Dated 22.02.214)

5. | Hon'ble Mr, Justice

AT JOLVHPUR :-

Hon’ble M. Justice P.X. Lohra
i

5’! 41”1@[ -
Hon'ble Mr. Justice M . Bhandari
Hon’ble Mr Justice '.:, Siradhana

r—\ * To congider promotion mafters and such other marters | Hon'ble “fh Justice Ayax ltagtcgl

relating to Rajasthan High Court Staff
* For recommendation to tl’e.
restructuring of the Library Staff.
* To coisider the issues of general welfare.

* To cousider the vases of Officers (a.xcludin,g RHI5 &

RIS Officers), members of the Ministerial Staff and Class |
IV -employees of this Court for compulsory retirement '

Hon'ble v, Justice Govird iMathur
Hon'ble Aiss Justice faist ree Thakue

State Government for | The Rezistrar General
revision of the Pay 3Scales in the High Court and | The Rez stear (Admn ), FUAC, Jodhpur

The Rez stvar (Admrn ), F-AC Beneh, Jaipur

under Rule 53(1) of the Rajasthan Civil Services (Pension} (

(Amendment) Rules, !999

i

14

PAGE 85

Sargeet Raj Lodha

SN —

L

Rajasthan High Court Guest House and Roster Judge
Bungalows.

For the administration of (except allotm snit ‘ixt Jodh 3ur;

L N ek S

2 iHon ble wir. Justice Govind Mathur

| At Jaipuy :
_|Hon'ble ivir. Justice Mchamnmad Rafiq

* To hear and decide the departmental appesls|,
preferred by the staff of Rajasthan High Court against
the order "of disciplinary authority passed inl
departmental enquiries.

* For the disposal of appeals against the ordsrs of
dismissal, removal, compulsory retizement and
demotion of ministerial and Class IV employees after
following the procedure as laid down in R.C.8.
(CCA) Rules, 1958 and. to hear and dispose of the
appeals, representations filed by the members of
ministerial staff and Class TV employees ¢f the

Jurisdiction of j’rmclp il Seat :
Hon'ble Mr. fustice 5.5 Vyas

Jurisdiciion of Benth st Jaipuor :
Hon'ble,"Ar. Justice MLIs. Bbandari

subordinate courts against the orders of Disivict hudge
|in the matter of conditions of service.

N

T

F""—
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e
‘rlﬁ For recruitment of Law Clerks-cum-Legal| Bon'ble My Justice Gﬂ-ovi‘nd Mathl'Jr j
Research Assisiants in High Court. Hon'ble I, fustice Vine=t Kothari
Han'ble M- Justice Mohanmad Rafig

17 | To serutinize the applications for appmntmcnt of| Ear Jodbpuy :
Guardian-ad-Litem. Hon'ble ko amari Justice Mrmaljit Kaur
Hon'ble M. Justice Vijay 3ishnoi

For Jaipuy @
Hot'ble Miss Justice Bleia M. Trivedi
‘ ' " |don'ble My Justice LI Ranka

18| For publishing News Letter of Rajasthap Hight Hon'ble Dy ustice Vineet Kothan
Caouart. {Hon'ble M. Tustice Vijay 3ishnoi
(The Registrar General, Rejasthan 1—11ng1 Court 5

will be the Convener) |

19{To submit its -status report regarding Couxt\ Hon'ble Administrative Julgs
buildings and the residential quarters for Judicial, Hon'ble Mi. Tustice Prakzch Gupta
. |Officers i Forras 'B' every month to the Hon'ble | Registrar Ceneral - Memler

Supreme Court through the Monitoring | The Principal Secretary 1o the Crovernment Law
Committee. (Comumittee constituted pursuant tc Drptt Cun. LR, Jaipur

the directions gwen by Hon'ble Supreme Louﬂ Zhief Engiazer, PW.L, Jeipin

in LA, No279 in Writ Petifon (C) No.:
1022/1939 dated 27.09.201 0).

|
i
i
|

Budget and Finance committee of High Court & | Hon'ble My, Justice Ajay Fastogi
Subordinate Judiciary for matters relating to the|Hon'ble Dir. Justice Vineet Kothari
Annual Budget of High Court & the Subordinate

Hon'ble Miss Tustice Fela M. Trivedi
Judiciary as well as all incidental tnattersiand persons wo be co-optac by the Committee.
pertaining to finance as may be referred to, by
Hon'ble the Chief Justice.

21\Pursuant to the guidelines provided hy|Hon'ble M. Justice Ajay % astog
Chairperson, Meditation and  Conziliation|Hon'ble Mz, Justice G K. Vyss
Project Commiltee, Suprerne Court of Tndia vide| Hor'hle M:. Justice Moharamad Rafiq
letter dated 03.02.2010, a committee of {hree :
judges constitutad to monitor :-
*  Awareness Proprammes for soecified
groups (Judges, Lawyers, NGOs,
Trade & Commerce Associaiions
etc.),
e Tramming Programmes for Reforrai
Judges/ Co-ordinators; and
» Mediation Traiming Programme for
Mediators:; f
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22 |\ The following Teams are constituted for | (1) Process Re-enginiering Team fox Criminal Cases
Process Re-engineering for Civil Cases {Headquarters at fodhpur)
and Criminal Ceses :-

(i) Hon'ble Mr. Just'ce Sandeep Mihts - Head

(i) M Jagmal Sing Choudhary, 31 Advocate - Member

(i1} Dy. Director, RS7A, Jodhput, - Membet-
Secretary

(2) Prozess Re-enginzering Teary for Cavil Cases
{Meadquarters at ‘aipur)

() Hon'ble Mr. Justice K.S. Ahlaviaiia - Head
(i) Mz Sunil Samdartva, Advocat: - Member
"r(iii‘) D, Director-1, BELEA, Jatpur, - Member-
| : ' Secretary

Opicn of ce-npting one or 1y ore of the members on
need basis is given to these Teans.

The &tate Judicial Acaderny wilt provide the logistic
a5 also research and analysis supporl ‘o these Teams.

23

Pursuant to the decision taken in the | State Court Manageipent Systemns | ommittee { SCMSC)’—‘
Chief Justices' Conference, 2013, :
Hon'ble the Chief Justice has been Hon'ble thz Acting Chsef Justice -
pleased to constitute the 'State Court | Han'ble Mr. Justice Ajay Rastogi
Management Systems Committee |Hon'bie My, Justice Govind Mathur
(SCMSC) and  'State  Court |Registrar General

Development and Plan Committee |Director, Rojestban State Judicial Academy
{(SCDFC) (Core of SCMSQO)}' on
the lines of NUMS, as follows :

Chairman

The Committer is authorised to co-opt as many as
members, as deemed proper, on the lnes of NCMS. The

Cominities may also furm sub-corarittes(s) for particular
1ssue(s) involved.

'State Court Development nng Plan Committee
{SCDPL) (Core of SCMSOY

Hor'ble Vir. Justice Ajay Rastogi
Hon'ble Mr. Justice Govind Mathur
Director, Rajasthan State Judicial Acederay

! The Cormmittee is authorised to co-opt the members

(maximum 2 in numbes). if needec.
! - '

: A vision siatement. shall be prepared by the
Committee comprising of :-

Registrar (Rules)

Divector, Rajasthan State Judicial Acadeny

at the earliest, and the propositicns 5o prepared shall be
placed befors the SCMSC. .
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W'l.:'-rbé‘.l;l:tmﬁnt . Conimit-:ec under | Hon'ble Mr, Justice Govind Mathur

Rule 3 of Rajasthan Transparency |[Hon'ble Mr, Justice GG k.. Vyas
in Public Procurernent Rules, 2013
for purchase above Rs.53 Lacs,

A committee for the purpose of|Remstrar (Admn.)

preparation of bidding Jdocuments, | Registrar (Classificaticn)

apening of bids, evaluat:on of bids, |Dy. Registrar (Confiden dal}

monitoring of contract and for| Accountant

assistance in zeneral,
‘Rc:gistrar (Acdmn.) will he Nodal Oficer
I"The For'ble members o7 tlie commit've may nominate a techpidal

| expert to asaist, if receivad.

Appeliate Authority under section|Hon'ble the Acting Chie? Justice.
38 of the Rajasthan Transparency Hon'ble Mr Justice Ajay Rastogi
in Public Procurement Act, 2012, 'LHon'ble Mr. Justice G v ind Mathur

Internal Complaints Committee asil. FOR THE MATTERS PERTAINING TO HON'BLE
per Szction 4 of tie Sexual JUDGES, JUDICIAL OFFICERS, ADVOCATES AND
Haressment of Women at Work | LITYGANTS :

Place (Prevention, Prohibition &' cyirmersor - Hon'biz Fourn
Redressal) Act, 2013 -

yari Justice Nimmaljit Kaur

‘iM::mbcrss - Hon'ble Miss Justice Bala M. Trivedi
Hon'ble Mr. Justice V5. Siradhana
Smi, Sy ovati Bishooi, Advocate

2. FOR THE MATTERS PERTA(NING TO THE STAFF
OF HIGH COURT A JODHPL'R :

Chalrperzon- Smt. Mecn ikshi Dave, 31 Librarian
Members  ~Shri Suzl | Purchit, Privete Secretary
Smt. Usk 1 Sharma, A.C.T.
Smt. LiJa nma Georze

3. FOR THE MATTERS PERTAINING TO THE
STAFF OF HIGH COURT AT BENCH JAIPUR :
Chairperson - Smt. Indu Rangwani, Dv. Registrar
|Membars - Smt. Pushea Jain, Cotrt Master

shri Harizgh Harsh, A.O.1.

Smt. Sur rikela Bhandari

26

B N |
In view of suggestions given by the | A, FOR RAJTASTHAN FIGH COURT AT JODHPUR

Bar Council of India and in

pursuance of directions given by|Hon'ble Mr. lustice Gov 'rd Mathur

Honble Supreme Court in Writ|Hon'Dle Mr. Justice G Vyas

Petition  (Civil)  No.132/199% [Hon'ble Mr. justice Sancesp Mehta

Harish Uppal V/s U.O.L and Anr., |Chairman, Bar Couneil « f Rajasthan, Jochpur

Hon'ble the Chief Justice has been |President, Rajasthan Hign Court Advocies Association, Jodhpur
pleased to constitute Grievance |President, Rajasthan High Court Laveysrs Association, Jodhpur
Redressal Committees as follows Advoca‘te General, Rajasthan

Member, Bar Council of | dia from the $tate

8. FOR RAJASTHAN HIGH COURT BENCH AT JAIPUR :

Hor'ble Mr. Justice Moh.irwmag) Rafiq

Her'ble My Justice Mahizh Chandra Sk:rmia

Hor'ble Mr. Justice K.8. 4hluwaba

| Chairman, Bar Council of Rajasthan, lodhpur
President, Rajasthan High Ceurt Bar Association, Jaipur
Advocale General, Rajas han

Member, Bar Council of [ndia from the State

M | | T -
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Judgment Evaluation Committee for the| Hon'ble Mr. I stice G.K. Voras
purpose of initiating process of regular|Hon'ble Mr. Tustice PX. Lohra
promotion on the basis of merit-cum-
seniority for 116 vacancies in the qumct
Judge cadre

e

28| To look into the proposeddraft of Rajéist..haﬁ“ﬁalix'ble Mr. .]'.uz.;ticé.Sang;;cet Raj Lodha
Subordinate Courts Class TV Servants and|Flon'ble Mr. Justice Arun J3hansali

Drivers Recruitiment Rules, 2003 |

A9

29| To propose Rules for allotment of Go.fmnmem‘Hun‘ble Mr. Justice Govind Matlur
buildings in control of District Judges in the |Hon'ble Mr Justice Vijay Bishnoi
subordinate Courts for running canteens, and (or

commercial activities like xerox machire,

fax/internet services, sale of law books, or other

type of works, and the conditions, on whichl

such Govemment buildings in control of District
Judge, may. be given on licerce

L

|

30| Juvenile Justice Committee for implementation|Hon'ble Mr. | 1:tice M.N. Blundsri

.|of the directions issued by Hon'ble -Supreme!Hon'ble Mr. i itice Sandzer Melita
Court vide order dated 06.02.2015 in Wri
Petition (C) No. 473/2003 -- Sampurna Behrua
Vs. Union of India & Qrs.

Purchase Commnittees :- AT JODHEL!I__‘_ :

For purchase of articles worth upto Rs. |Registrar (Adinn.)
5,00,000/- (Rupees Five Lacs). ' Registray (Clzz:ification)

Dy Fegstrar +sccounts)
Jurior Accour tant

AT JAIPUR, .

Registrar (Adina.)
Registrar (Vig lance)

. Registrar (Cla.svification)
L - Accountant

[ND]
—t

e e e

12| District Level Computel Commlttee at each ’)1 trict dege

District to resolve the vendor related issues v rder Nodal Officer »f the Districr. Headquarter
- |E-Courts Project, supervise the CIS .data entry|Court Mapage -
work, implementation of service initiation in
- | each court complexes in their respective Districts
and to implement the directions issued by the
Rajasthan High Court Steering Cominittee and
| |bythe E-Committee, Supreme Court of India. -

e e VP -

33| Pursuant to the provlslons of the Ramsihat_ I Registrar (Ad nn. )

Procurement Rules, 2013, following officers| Rajasthan High Court, Jodbour
are nominated for publishinz of procurement J
related information/documents on Rajastan
State  Public  Procurement Porial .
htip://sppp.rajasthan.gov.in  for purcha:.e of
articles worth above Ra. | Lac and vwpto Rs.
| |30 Lacs.

- Nodal Ofﬁ‘cer,
Transparency in Public Frocurement Act, | Kajasthan High Court, Jodhipur
2012 and Rajasthan Transparency in Public! IO, Compulzi Cell - Axpart

I ' 1 o
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Committee of State Unit constituted in|Honble M 1stice Goving Mmhtln‘ - Executive Chairman
: : - ferred under Rule 6 of Hon'dsle Dr. Justice Vineet Kothari - Sectetary

exercise of pOWers conterred uncer R e ) Y1 Honble Mr. justice Moharmai Ratiq

the State Unit Bye Laws of Indian Law

’ Hon'blz Mr. Justice Sangeet Rrj Lodha
Institute, New Delhi. Hon'ble Mr. ) 1stice Bandzep Mehta

Hon'bie M. Jautics Vigay Rishie

Shid M8, Sin 2w, Senior Advocats, lodhpuar

Shri Jhanwer Lal Purahit, &r. Acvoeate, Jodhpur - Treasurer
Shei Eklavya Bhansait, Advoczts, Jodhpur - Joint Secretary
t, Pushperdra Singh Bhati, A 1vocaie, Jodhpur

Shii Ashok Mehta, Advocare, Jaipur

Pref. Dr. M.k, Bhaodari, Jodhpur

Prof. Dr. Sz1h3h Shastri, Direc:or, Madi's Girls Law College,
Laxmangarh

35

To look into the matter and make suggestions for| Hon'ble Mr. Tustice Govind Meathur
implementation of recommendations of the|Hen'ble My lustice Arap thansali
Shetty Comumission in respect of empleyees of
the Subordinate Courts pursuant to the dizections
issued by Hon'ble Supremsz Court vids judgment|
dated 16.03.2015 passed in L.A. No.297/2012 in
Writ Petition (Civil) No, 1022/1989 - All Ind'a
Judges Asson. & Ors. Vs. Union of India & Ors.

36

For disposal of condemned /surplus articles|Registrar (Classification)
lying in Store of the Rajasthan High Court at|Dy. Registriv (Judicial)

Jodhpur except the computers & its peripherals, |Shri Naresh Fuarohit, A A.C.
Accountart, ‘Treasury (City)

37

For preparing action plar: and to overses the|Hon'hle Mr. Justice Ajay Rastoai
utilisation of funds of XTIV Finance Cotnmission jHon'ble My, Justice Mohammad Rafig
allocated for Rajasthan. 'Hcm’ble Mizs Justice Bela M. Trivedi

38

To consider the matter with regard to fixing tims 'Hon'ble Mr. Justice Prashant Curar Agarwal
limit in Clause 11 and some queries/difiiculticsiHonble My, fustice P.X. Lchra

being raised/faced by Judicial Officers whils,

following the Revised Schedule of Standand of!

Wotk dene in Subordinave Courts, prescribed!

vide Circular No,12/P.V2013 dated 08.08.2013.

i
§
L

39

To consider the relevant Rules of the Statz!Hon'ble Mr. Justice Govine Mathur
Governiment and other Higia Courts for re-:crdi.ng_?\Hcm'ble M. Justice Banwasi Lal Sharma
remarks relaticg to “integrity doubtful” or

“Inteprity withheld” or any other iemarks]

concerning the integrity of the Judicial Otficer in|

his Annual Confidential Reports which is an. in-
house procedure and make recommendations for

such in-house procedure.
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LIBRARY COMMMITIEE,: FOR JODIIPUR : h

Hon'ble Mr. Justice Govinc Mathur
Hon'ble Mr. Justice Sangezt FRay Lodha
Hon'ble Mr. Justice Sandesp M:hta
‘Hon‘ble Mr. Justice Mahendra IMaheshwari

FORJAIPUR :
Hon'ble Mr. fustice Ajay Rastog
Honble Mr, Justice Mohanmen Rafiq

Hoo'ble Mr. fustice K.8. Aluwwalia

Hon'ble Mr Justice Banweii Lal Sharma
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Copy also forwarded to the following for information and .aucessary astion:-

Repistrar (Admn.)/ (Vigilance)/ (Class.),/ (Rules)/ (Wirit:) (Exam.) G.3.D.(F&I)/ Registrar-
cum-C.P.C., Rajasthan High Court, Jodhpur/ Bench, Jaipu

2. Registrar -cum- Principal Secretary to Hon'ble the Chief Jusiice, Rajasthen High Court.

3. Member Secretary, Rajasthan State Legal Services Authori v, Jaipur,

4. Director, Rajasthan State Judieial Acaderny, Jodhpur.

5. All Dy. Registrars, Rajasthan High Court, Jodhpiny Jaipur 13ench, Jaipar

6. All Private Secretaries to Hon'ble Judges, Rajasthan High ‘ourt, Jodhpu / Jaipur Bench,
Taipur.

7. All Assistant Registrars of Administrative Sections, Rajast’wn High Court, Jodhpur/ Bench
Jaipur.

8. Senior Librarian, Rajasthan High Court, Jodhpus/ Jaipue Binch, Jaipur.

9. AllA.OJs. of Administrative Sections/ ALA.Os.. Rajasthan High Court, Jodhpuy/ .Ta1pur Bench,
Jaipur.

10. All concerned. _ R\ \\
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